-~ IN.THE CENTRAL ADMINISTRATIVE TRIBUNAL
¢ ERNAKULAM

0.A. No: 9g9 . 1989
FA—No™

17.7.90

DATE OF DECISION

Varky C. Je and another Applicant (s)

L. e . Advocate for the Applicant (s)

G g md e e

Versus

UOL rep. by DG,. Postal Deptt.— Respondent (s)
New Delhi ™ :

A A, Abul Hasan, ACGSC- __ ___ Advocate for the Respo}\dent (s)
M R Rajendran Nair for R 4 &5 '

CORAM:
The Hon'ble Mt.. No Ve Krishhan, Administrative Member

The Hon'ble Mr.  No Dharmadan, Judicial Member
Whether Reporters of local papers may be aIloWed to see the Judgement?%

To be referred to the Reporter or not? T : : ‘
Whether their Lordships wish to see the fair copy of the Judgement? >‘ _

To be circulated to all Benches of the Tribunal}:. .
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- - JUDGEMENT

yHON'BLE SHRI Ne I\ZE.’;J\KRISHNAN: ADMINISTRATZ[VEb MEMBER

Thié'is,a part hearﬁ mattér r@lating-to the appointment
of.an extfa'depart@ental delivery agent. Oﬁ 13;3.90 whén
‘this maﬁter Qas again hearﬁ after being.iisted as part heard,

| we_toék the view that the ap§licants would have a case
‘tagéingt thg téépondentg oniy if it-is‘established ﬁy them
thaF ihey Were registered in the Employment Exchange prior
£0 1987 for reasons indicéted in that order. for, we felt that

if the persons sponsored by the Employment Exchange had eérlier |

»
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registration, their names were bound to be considered in

preference to the'applicantSJ Since then, this case has
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been listed on four occasions on 22¢3+90, 6.4.90,
3.7.90 and again todaye Though the original counsel
engaged by the applicant Shri P. K. Madhusoodhanan

indicated to us oh 6e4.90 that he has relinquished

the vakalat, there is no representation on behalf of
the-éppiicant;.

2.\ In the circumstances, we aré of the view that,
perhaps, the applidaﬁts do not have a case that they
had‘registéred themselmes in Fhe Employmént‘EXChange
earlier to the registration of the two juniormost
persgns whose names were Sent by ﬁhe Employm;nt
Exchange_to the ;e$§ondents 1 to 3 for consideration
as EDDA and EDMC.

3. In the circumstancgs,'we are of the view that

this application has no merit and it is accordingly

dismissed.
4. . There will be no order as to costs.
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(N. Dharmadan) (N. V. Krishnan)
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